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CRIM NAL APPEAL NO(s). 984 OF 2010
KRl SHNAPPA & ORS. Appel | ant (s)
VERSUS

STATE OF KARNATAKA BY BABALESHWARA P. S. Respondent (s)
(Wth appln(s) for bail and office report )

W TH SLP(CRL.)...CRLMP NO. 23190 of 2011

Date: 18/07/2012 This Appeal/petition were called on for
heari ng t oday.

CORAM :
HON BLE MR JUSTICE H. L. DATTU
HON BLE MR JUSTI CE CHANDRAMAULI KR. PRASAD

For Appellant(s) M.T.S. Doabia, Sr.Adv.
M . Shar an Thakur, Adv.
for Dr. Sushil Bal wada, Adv.

Ms. Raj ani K. Prasad, Adv.
For Ms. Abha R Sharma, Adv.

For Respondent (s) Ms. Anitha Shenoy, Adv.
Ms. Rashm Nandakumar, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

M .T.S. Doabi a, |earned senior counsel for the appel | ant s- accused
started his argunents at 11. 20 a.m and concluded at 12.50 p.m.
Thereafter M. Rajani K Prasad, |earned counsel took over him and concl uded
at 2.20 p.m Thereafter M. Anitha Shenoy, |earned counsel for t he
respondent-Started argued for about 10 minutes. Arguments concl uded.
Judgment reserved.

(G V. Ranana) (Vinod Kul vi)
Court Master Court Master
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